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REPLY STATEMENT OF REGIONAL DIRECTOR (ENVIRONMENT), KARWAR WITH RESPECT
TO ORIGINAL APPLICATION 225 OF 2021 BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI FILED BY SRI. VIDYADHAR DURGEKAR.

Karwar town is situated on the Arabian Sea coast on western side and on Kali riverbank
on northern side, so the land area from High Tide Line on landward side along sea front and
river front are declared as Coastal Regulation Zone are as per CRZ Notification 2011. It was
found that several development activities are taken up in CRZ area, which falls in No
development zone & CRZ-II zone as per approved Coastal Zone Management Plan (CZMP) as
per CRZ Notification 1991 & 2011. The development activities taken up in CRZ area without
prior permission from CRZ authorities are inspected and issued notices (Table of notices attached
as Annexure-I) to the Departments and individuals who are taking up these development
activities.

Some of the development activities taken up are listed as below:

1. Construction of Rock Garden Work at sea front has been taken up in CRZ-1&II area by
Zilla Nirmithi Kendra, for which approval was given by Dr. Rabindranath Tagore Beach
Development Conservation Committee, Karwar without obtaining prior CRZ clearance.

2. Construction of building near the Drive-in Hotel at Karwar beach on sea side which is in
CRZ-1 and partially in CRZ-II area without obtaining prior CRZ clearance.

3. Branded Food Court Building has been constructed on sea side at Karwar beach in CRZ
[ & Partially in CRZ-II area by Sri. Rajesh S. Kamath, for which the land has been given
on lease by Dr. Rabindranath Tagore Beach Development Conservation Committee,
Karwar without obtaining prior CRZ clearance.

4. Construction of Hostel building on Kali river bank at Sy. No. 6 A1A of Chittakula
Village which is in NDZ of CRZ area has been taken up by Assistant Director, Youth
Empowerment and Sports Department, Karwar without obtaining prior CRZ clearance.

5. Construction of building behind Mayurvarma Vedike and Temporary Fish Market Yard
on sea side in CRZ -II area without obtaining prior CRZ clearance.

6. Construction of temporary fish market in order to fecilitate fishermen during renovation
of existing fish market in the town. But the area of this structure falls outside CRZ and
presently no marketing activities are being carried out.

Construction of public toilet partially falls in CRZ-II and it is also presently not in use.

7. Construction of Kali river Garden on the southern bank of Kali river in place of an
existing jetty which operated for transportation purpose before construction of Kali
bridge. KSCZMA has issued NOC for this activity.

Sri. Balakrishna S. Pai Advocate, Karwar has given a legal notice on 09.01.2018
complaining that many permanent structures are being constructed on the Karwar beach in
violation of CRZ notification.
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The subject was placed in the Karnataka State Coastal Zone Management Authority held
on 15.02.2018. As per the provisions of CRZ notification prior clearance has to be taken for any
activity in CRZ area. Hence the Authority decided to give directions to the Regional Director
(Environment) to submit report whether CRZ clearance has been obtained or not.

In compliance to the KSCZMA directions, the detailed report was submitted with respect
to the above listed development activities taken up in CRZ area without prior approval from
CRZ authorities vide letter dated 03-04-2018 and 26-04-2018 (Annexure-II) The report was placed
in KSCZMA meeting held on 27.04.2018. Since all the above activities had been taken up without
obtaining CRZ clearance, the Authority considered this as CRZ violation and decided as below:

1. To issue notices of proposed directions (NPD) under section 5 of Environment (Protection)
Act 1986 to the Additional Deputy Commissioner & Member Secretary, Dr. Rabindranath
Tagore Beach Development Conservation Committee, Karwar for taking up the works at
SL. No. 1,2,3 above in violation of CRZ notification 2011.

2. To issue notices of proposed directions (NPD) under section 5 of Environment (Protection)
Act 1986 to the Assistant Director, Youth Empowerment and Sports Department, Karwar
for taking up the works as above in violation of CRZ notification 2011.

3. To issue notices of proposed directions (NPD) under section 5 of Environment (Protection)
Act 1986 to the Commissioner, City Municipal Council, Karwar for taking up the work at
SL. No. 5 above in violation of CRZ notification 2011.

As per the decision of the Authority NPD was issued by KSCZMA on 12.06.2018. For the
said notice, Additional Deputy Commissioner, Karwar had submitted reply to KSCZMA on
29.06.2018 stating that, only renovation of old existing buildings were taken up and no new
construction was carried out.

The matter was placed in the KSCZMA meeting held on 07.03.2019. After going through
the reply given by the Additional Deputy Commissioner, the Authority directed the Additional
Deputy Commissioner to produce all the necessary documents to prove that the buildings which
have been taken up for renovation were existing building prior to 1991.

The Additional Deputy Commissioner, Karwar had replied to KSCZMA on 29.06.2018 and
22.05.2019 enclosing a few documents which were not visible and it was found that there were
many discrepancies in the report regarding the purpose of the old structures and the activities
being carried out now, for which clarification was sought by KSCZMA vide letter dated
09.09.2020.

However, no clarification has been received from the Additional Deputy Commissioner &
Member Secretary, Dr. Rabindranath Tagore Beach Development Conservation Committee
Karwar, and no reply from the Assistant Director, Youth Empowerment and Sports Department,
Karwar and the Commissioner, City Municipal Council, Karwar for the above said CRZ
violations for which NPD was issued on 12.06.2018.
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Further as per Hon'ble NGT direction to appoint a joint committee to inspect and report
the factual, Regional Director (Environment), Karwar was nominated as member of the joint
committee. The joint committee has inspected the area on 27 & 28% of January 2022 and the

committee report was submitted to KSCZMA, from Regional Director (Environment) office on
31st January 2022 for submission to the Hon’ble NGT for further decision.

Further KSCZMA meeting held on 06-02-2023 deliberated on the issue and since these
activities had been taken up in violation of CRZ Notification, the Authority decided to issue
Direction under section 5 of Environment (Protection) Act 1986 to the following violators.

1. To issue direction under section 5 of Environment (Protection) Act 1986 to the Member
Secretary, Dr. Rabindranath Tagore Beach Development Conservation Committee, Karwar
to demolish the constructions of Rock Garden, Unauthorised construction besides Drive-
In Hotel and Branded Food court building at Karwar beach.

2. To issue direction under section 5 of Environment (Protection) Act 1986 to the Director,
Youth Empowerment and Sports Department, Karwar, Commissioner City Mincipal
Council Karwar to demolish the construction of Sports Hostel Building in No
Development Zone at Sy.No.6A1A of chittakula village .

3. To issue direction under section 5 of Environment (Protection) Act 1986 to the
Commissioner, City Municipal Council, Karwar to demolish the Building constructed
behind Mayurvarma vedike and Temporary Fish Market yard.

4. To issue direction under section 5 of Environment (Protection) Act 1986 to the Additional
Deputy Commissioner to demolish all unauthorised constructions along the Beach of
Karwar which are built in violation of CRZ Notification .

In compliance to the KSCZMA proceedings , Direction under section 5 of the Environment
(Protection) Act 1986 have been issued to Commissioner, CMC Karwar, Additional Deputy
Commissioner Karwar and Assistant Director Youth Empowerment and Sports Department
Karwar to demolish all unauthorised constructions built in violation of CRZ Notification by
KSCZMA vide FEE 6 CRZ 2018 dated 16-02-2023. And also directed to file compliance report
before the authority within 30 days from the date of receipt of this direction failing which
necessary action will be initiated in accordance with law.

Recional Director
Environment
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(Translated copy of pg. no. 4)

Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997
ICRZ/ [2016-17/520 Date: 30-11-2016

To:
Department of Youth Empowerment & Sports
Karwar.

Sir,
Sub: Application for construction of Adventure Sports Hostel building
for Adventurous Sports at Sy no.6ala (1-5-0) of Chittakula village.
Referance: Your application dated: 25-06-2016.

With reference to above subject, you have submitted application for construction of
Adventure Sports Hostel building at Sy.no. 6ala (1-5-0) of Chittakula village of Karwar Taluka.
On verification of the records submitted by you, it is found to be incomplete and do not
contain any Original records. You are required to submit original and attested documents for the same.
1. RTC
2. Survey map of the site.
3. Plan of the building.
4. Project Report.

Though the records submitted are incomplete, on site visit it is found that the proposed area
falls in CRZ-IIl of No Development Zone and is 10 mts away from HTL of the river. During
inspection, it is seen that construction of the building is going on and in the last phase of completion.

It is a clear case of violation of CRZ Notification-2011 as construction of building started
without prior approval from CRZ. And as per Notification, there is no provision to build new
construction in 0-100 meter of CRZ-111 (No Development Zone).

So it is a case of violation of CRZ Notification-2011 for construction of new Hostel building
for Adventurous Sports in Sy.no. 6ala (1-5-0) of Chittakula village , in Karwar Taluka. It is required
to get clear direction under Section-5 of Environment (Protection) Act-1986 regarding this issue,
appropriate action will be taken. So you are requested to submit the above listed documents to this
office for further action.

Yours faithfully
-sd/-
Regional Director (Environment)
Karwar.

Copy to:
Deputy Commissioner, Uttara Kannada District Karwar for kind information.
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Annexure-I
(Translated copy of pg. no. 6)

Regional Director (Env.) (Dept of Forest Ecol.ogy and Enviroment) Kajubhag,
Karwar- 581301, E-mail :rdekwr2010@gmail.com Phone/Fax: 08383-223997

No: RDE/ CRZ/ Notice/ 2017-18/315 Date: 12-05-2017
“Show Cause Notice”
To:

Sri. Roshan Pinto
Proprietor

M/s Leisure Routes,
Mangaluru

Sir,
Sub: Your application regarding NOC for Development of Garden,
Water Sports, First Aid Room, Wash Rooms at Kodibhag village
of Karwar Taluka.
Ref: District Coastal Zone Management Committee meeting dated: 07-03-2017

With reference to the above subject, you have applied for No Objection Certificate
from CRZ authorities for “Development of Garden, Water Sports, First Aid Room, Wash Rooms”
at Kodibhag village of Karwar Taluka.

This matter has been discussed in the DCZMC meeting held on dated 17-03-2017
and as per the direction of the chairman of the committee to submit the proposal to KSCZMA for
further action, the proposal has been submitted to KSCZMA for further action.

But it is seen that before getting prior permission, entrance gate built with concrete
structure and few development activities are started in the CRZ area. It is a clear violation of CRZ
Notification-2011 to undertake development activities in CRZ area without getting prior
permission. So you are instructed to present before the undersigned and give proper explanation
within a week time regarding taking up construction of concrete entrance wall and other
development activities without getting prior permission and thereby violating the CRZ
Notification-2011 .

Yours faithfully
-sd/-

Regional director (Environment)
Karwar.
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Annexure-I
(Translated copy of pg. no. 8)

Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997

RDE/CRZ/Notice/2017-18/386 Date: 06-06-2017

To,
The Project Manager
Zilla Nirmiti Kendra
Karwar.

Respected Sir,
Sub: Construction of Rock Garden at Karwar beach.

skkesk sk ok ok ok sk ok ok ok sk ok

With respect to the above subject, it is seen that the construction work of Rock Garden is
in progress on the coast of Karwar. Since the area where construction is going on falls in Coastal
Regulation Zone-II as per the Costal Regulation Zone-2011 Notification. And it is well known fact
that it is mandatory to obtain prior approval from Coastal Regulation Zone authority before
taking up any development activities in these areas. Many a times during the meeting of
Rabindranath Beach Development committee , the District Commissioner, Karwar has suggested
to take prior permission from CRZ.

But till date you have not approached this office for clarification nor you have submitted
proper documents or details in this regard as per the prescribed formats.

It is a clear violation of CRZ Notification-2011 to carry out developmental activities
without prior permission from this office. Also it attracts Section (15)(1) & (17)(1)(2) of
Environment Protection Act 1986 and you will be held responsible for violation. Therefore you
are hereby instructed to approach this office take necessary action to submit all relevant
documents in prescribed format to get the permission.

Your's Faithfully
-Sd/-

Regional Director (Env.)
Karwar.

Copy to:
District Commissioner, Uttara kannda District, Karwar for kind information.
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(Translated copy of pg. no. 11)

Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997
RDE/CRZ/Violation/2017-18/1208 Date:19-12-2017

To,
Shri. Rajesh S. Kamath
Mahalaxmi, Electronics,
Kodibaga, Karwar.

Respected Sir,

Sub: Taking up Develpment activities at Rabindranath Tagore
beach Karwar, without the prior approval from Coastal Regulation Zone.
Ref: Dr. Rabindranath Tagore Beaches Development and Conservation
Committee, Karwar letter no.:DRTB/SS/CR-09/2017-18, dated :-
07-09-2017.

skskskskskskskskskskokokok

With respect to the above subject, the development activities are being carried out on
the Karwar beach side area without the prior approval from Coastal Regulation Zone authorities.
But as per the reference letter cited Dr. Rabindranath Tagore Beaches Development and
Conservation Committee, Karwar, has signed a legal agreement to open a food stall in the area.
As per the contract agreement condition no. (26) required permissions must be obtained from
the concerned departments before taking up any development activity.

But as per the terms of the agreement, it is compulsory to obtain the prior approval of this
office. But you are carrying out the development activities in the area without the prior approval
of the Coastal Regulation Zone. It is a clear violation according to the Coastal Regulation Zone
notification-2011.

So you are instructed to stop the ongoing development activities and restore the place as
earlier, otherwise legal action will be initiated.

Your's Faithfully
-sd/-
Regional Director (Env.)
Karwar.
Copy to:
1. Special Director (Technical cell) and Member Secretary, Forest Environment and Ecology
Dept, Benagaluru for kind information.
2. Deputy Commissioner, Uttara Kannada District Karwar for kind information and
necessary action.
3. Additional Deputy Commissioner and member secretary, Dr. Rabindranath Tagore Beach
Development and Conservation executive committee (R), DC Office Karwar requesting to
cancel the tender agreement for violating conditions as per agreement.
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Annexure-|

Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997
RDE/CRZ/Hotel Violation/2017-18/841 Date: 26-09-2017

To,
The Commissioner
CMC, Karwar.

Respected Sir,

Sub: Construction of unauthorised building in CRZ area
Next to Drive-Inn Hotel , at Karwar Beach.

skskskskskskskokskskskokok

With respect to the above subject, the Drive inn Hotel existing at karwar beach is
leased out by you to run the hotel activities. And now it has been found that infront of the Hotel,
a building construction is going on in CRZ area without getting permission from CRZ which is a
clear violation of the Coastal Rgulation Zone Notification-2011. In this regard, you are instructed

to take necessary action against the violator and report to this office about the same.
Your's Faithfully
-Sd/-

Regional Director (Env.)
Karwar.

14
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Annexure-I
(Translated copy of pg. no. 15)

o~y
Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997

RDE/CRZ/Hotel Violation/2017-18/929 Date: 31-10-2017
“Reminder “

To,

Commissioner

CMC, Karwar.

Respected Sir,

Sub: Construction of unauthorised building in CRZ area
Next to Drive-Inn Hotel , at Karwar Beach.

Referance: This Office letter No: RDE/CRZ/Hotel Violation/2017-18
Date: 26-09-2017.

skskskskskskskskskskskkok

With reference to the above subject, the Drive inn Hotel which is at karwar beach is
already given for lease by you and now it has been found that next to the Hotel, there is a
building construction going on in CRZ area without getting permission from CRZ which is a clear
violation of the Coastal Rgulation Zone Notification-2011. In this regard, you were instructed to
take necessary action against the violator and report to this office about the action taken. But till
date we have not received any reply from your office. As the matter is very urgent, you are

informed to take proper action and to submit the report as early as possible.
Your's Faithfully
-Sd/-

Regional Director (Env.)
Karwar.
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(Translated copy of pg no. 17)

Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997

No: RDE/ CRZ/ R.Violation/2018-19/03 Date: 03-04-2018
To:

Secretary to Government

(Environment and Ecology)

Dept. of Forest, Environment and Ecology

Bengaluru

Sir,
Sub: Conservation of the endangered Karwar Beach - reg

Ref: 1) Direction of meeting on Draft CZMP Date: 15-02-2018,
2) Your Office Letter Number: FEE06 CRz Date: 07/09/2017
3) This Office Notice Letter No.RDE/CRZ/Notice/2017-18/386

Dated 06-06-2017
4) Zilla Nirmiti Kendra Karwar Application dated 14-07-2017,
5) Zilla Nirmiti Kendra, Karwar Application dated 07-02-2018.
6) This Office Letter Number: RDE/CRZ/Hotel- Violation/2017-

18/841 dated 26-09-2017
7) This Office Letter Number: RDE/CRZ/Hotel- Violation /2017-

18/208 dated 31-10-2017.
8) This office notice letter number RDE/CRZ/Violation /2017-18

dated 19-12-2017.
9) Shri, Rajesh S, Kamath, Karwar's Application Date: 29-01-2018.
10) Department of Youth Services, Karwar Application

Date: 25-01-2016.

11) This Office Letter No RDE/CRZ/w9&3/2016-17/520 Dt:30-11-2016.
12) Letter from the Department of Youth Services, Karwar

dated 28-12-2017.
13) This office letter no: RDE/CRZ ,2017-18/286 Date:05-1-2018.

* * k%



Annexure-1l (Translated copy of pg no. 18)

With respect to the above subject as per reference (1) cited above, as per the
direction of the Draft Karnataka State Coastal Zone Management Planning meeting held
on 15-02-2018, as per the letter (2) ,legal notice issued to protect the endangered Karwar
beach from illegal construction of buildings on the sea shores , a detailed report is
submitted as follows.

Firstly It is found that construction of Rock Garden work is going on in Karwar
beach without prior permission from CRZ , since the area comes under CRZ Zone, a
notice was issued as per reference (3) to the Project Manager, Zilla Nirmiti Kendra
Karwar to consult this office with all relevant documents and take prior permission as per
prescribed proforma.

Accordingly, they applied with reference Letter (4) on 14-07-2017 to this office
seeking CRZ permission. However, no proper documents have been submitted regarding
the project. With several reminders over phone they have been asked to submit proper
documents, Subsequently as per Reference Letter (5) dated: 07.02.2018, the Zilla Nirmiti
Kendra has submitted the Estimated Cost of the Project, Project Design and Appendix 1V
for the project. The permission to take up this work is granted by Dr. Rabindranath
Tagore Beach Development and Conservation Committee Karwar.

The area falls in the Coastal Regulation Zone-1 and partly in Zone-Il (map
attached) since the area is located on the sea side from road, there is no provision to build
any new construction in the said area. Only the structures built prior to 1990 can be
considered only to rebuild or repair. However, there are no records found prior to 1990
regarding the said project work.

Complaints have been received to this office regarding construction of a building
attached to Drive in Hotel at Karwar beach, accordingly Notice was issued to
Commissioner, CMC Karwar as per reference (6) on 26-09-2017 to take proper action
for taking up development activities in CRZ area of Karwar beach without taking prior
permission from CRZ and submit report to this office. But no action has been taken.
Further reminder letters were issued as per reference (7) on 31-07-2017 , however no
action has been initiated by the concerned.

The afore mentioned area of earlier built Drive-in Hotel is in the Coastal
Regulation Zone-1 and partly in Zone-Il , while the existing building is also in Zone-II,
and is on the sea side of from the road, where there is no provision for any new building
construction in this area. Hence it is a clear violation as per CRZ Notification-2011.

On Karwar beach area, Mr. Rajesh S. Kamath, Mahalaxmi Electronics, Kodibhag,
Karwar was carrying out some development work without prior approval form Coastal
Regulatory Zone. On enquiry about construction of building in this area, Mr. Rajesh S.
Kamat informed that the area was given on lease by Tagore Beach Development and
Conservation Committee Karwar for construction of branded food court and as per the
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Annexure-Il (Translated copy of pg no. 19)

Permission given by the committee construction for branded food court is being taken.
So as per reference(8) dated 19-12-2017 instructed to stop the development activities and
to restore the site to normalcy and informed Uttara Kannada District Beach Development
Committee to cancel the agreement.

Subsequently, as per reference (9) he submitted a project report and requested for
permission to build a temporary building and toilet by renovating left and right side of
Planetarium building along with food court in Rabindranath Tagore beach. However,
no records of the buildings existed prior to 1990s have been submitted to this office.

The area falls into the CRZ-I and partly in CRZ -Il, falls towards sea side from the
authorised road. There is no provision for any new construction in this area. So it is a
clear violation of the Coastal Regulation Zone 2011 Notification Regulations.

Further a temporary fish market was previously built on the beach and no
permission was taken for this construction.

Similarly, Assistant Director, Youth Empowerment and Sports Department
Karwar has submitted an application as per reference (10) dated 25-06-2016 to build
Hostel building for adventure sports in Sy.No.6 a l1a of Chittakula village of Karwar
Taluka. On verification, submitted records have been found to be incomplete and as per
reference (11) letter were written on 30-11-2016 to submit all related documents.

Subsequent inspection by this office as per the subject, this area was found to be
coming under the No development Zone of CRZ-I11. So there is no provision to build any
new construction in this area and at the time of verification it is found the construction
was going on and in the last phase of completion. Constructing a building without prior
permission from CRZ is a clear violation of CRZ Notification-2011.

This way constructing building in Coastal Regulation Zone area with no prior
permission of Coastal Regulation Zone is a clear violation of Coastal Regulation Zone-
2011 notification,

With reference to this, as per reference (12) dated 28-12-2017, relating to this
application ,they have submitted application in Annexure-1V, RTC, Building Plan,
Estimate records to this office. Letter is written as per reference (13) dated 05-01-2018 to
remit application processing fees and to submit the project report .

Presently this building is in use by Jungle Lodges and Resorts Ltd, Devbhag since
it is leased out by Rabindranath Tagore Beach Development and Conservation
Committee for

Further a building built on the backside of the earlier built Mayuravarma Platform
& temporary fish market too falls under Coastal Regulation Zone -1, towards sea from
the authorised Road and no Prior permission is obtained.
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Annexure-Il (Translated copy of pg no. 20)
All of the above buildings are being constructed in the Coastal Regulation Zone

without any prior approval of the Coastal Regulation Zone , hence it is a clear violation
of CRZ Notification- 2011, the report is respectfully submitted for appropriate action.

Encl: 1) Copy of Reference Letters 3,6,7,8 & 11
2) CRZ Map
3) Beach Development and Conservation committee meeting proceeding.

Yours faithfully
-Sd/-
Regional Director (Environment)

Karwar.

24



25
-

Annexure-Il

TRe3e88 duderBuch (SOI0) 73D, (203, OITT &HTY wemg [esesd) SORT L, TeFRER,
500s5e0-581306 g-adeet: rdekwr2010@gmail.com, cecses/ares; 08382-223997
TRe/ 5053/ D v/ 2017-18 [ 44 Qoeos: K6 /4 /2018

[0,

) THeT FOONFWEF IO,
(oxT By, eae&)aaaqb)
@0y, WORT B, BTV, RyUess,
Jor¥weo.

soem,Je,
DwWod: Tewerndd Sos Fedeed TBEY 3e0uTy, JoddTs oo
evdesn: 1) TO@ Foordly Doz, FEO8eS WoOR dsrmdme odeend Xedok
ATer 8T BoeosF: 15-02-2018.
2) 3= ¥¢de0 &g TosSpemAe 06 esfBpw®, BH®0wF:07/09/2017.
3) 85 T¢led Jecllx® T ﬁoﬁez@am/#@ﬁfﬁﬁeé&#/ml?-18/386
&Sovow: 06-06-2017.
4) Beg AFS FeOT, Fo0e00 O30 @Rr Boeos: 14-07-2017.
5) Beoy, dord Feow, Fo0R0 0830 e Boeow: 07-02-2018.
6) 8 ¥Jed =T aios:’d: a@&aﬂ/#&sﬁ{aﬂ@eweﬁ wvﬂoﬁﬁfZOl?—lS/Szll,
D T0¥:26-9-2017.
7) 8 veded B Tosdy R IT/FID/Beeer e 05 /2017-18/929,
&o00%:31-10-2017.
8) 83 weled Dectn® T[T T 083,500 VeT/TIE/ Q. &ve) 05y /2017~
18/208, &wmvow: 19-12-2017.
9) &e. coder oS, F0s303F,500s0T O30 w@Rr Bowow: 29-01-2018.
10) odwsws Tewe [ewald, Folewl TR0 ©RF BmoeoF: 25-01-2016.
11) 88 ¥¢3¢0 =g Toss;: a@&aﬁfﬁaﬁ!m.ﬁ./zm6-—17{520,&@0?:
30-11-2016.
12) odosns Leee [owsd, 0w TR0 T BH©005:28-12-2017.
13) 8 w¢fed &T Tosdy a@@ﬁ{#@a/ml?—18/286,&)@03:
05-1-2018.
sk ko ko Rk ko
060,03 DTODT, zowopiwod, evdesn (1) god O&wmeow: 15-02-2018 "o
SBE FOB Toerdls Doy F@E08e0 Sood dur@dme odeend Xod, eved e ®F (2)
g®, se0sed TBEO 8¢0we), TSR wWoTwEen 7R BRIV JeBEeERNTY, J[TOT
. 2.



AanK_ure-ll

i

ToZeerind e Folaes TEO Seoamy, a’od&mﬁos LeRTIE et Fweddxs TF0 ﬁv'
TO0BeDA VIO de@en dFecss QRT0T, S FTYATZ D i:fd&o&do Eb‘@&r;)‘

1.0e%° rem@ras:

TO0mT FBO ¢0TE) ToFt rRErR® dnterce FRONEF TEodwd 3,005 FomnoBmy,
QeRdToen IO FoarPO0DY, Boy  dord Feom Bos #r?uav’mm:b BTe0F:
20-2-201700x  SBE  FeFode), ODeog Ty  F@O 0w e ,R008  TBodyme
RNEOT VBB RTT QeBRADB E. IO worwdr Ss #e,!‘eaomocs TRRE DS
sBoHT eat;)dﬁi &ié.bdéjﬁ'n’v’mi #rfuao&daﬁ e.:rf To0as? VoR0Zes ok amasaﬁvm
e opd Swacs earf eved e ®Z(3)do? HmeoT:06-06-2017 Tomy &k gefed oo
odwenme a‘dmaﬁs’da BeR Aord Peo, Todwed T@Or TRetIRE Jed, TZO Fosoreord
TBRTEDITS wdcm::o S Tgfeoodmy, ToTIEA, oy, mdndeods dnds
TShadodhd) wuroabdy O T SOTCIN.

R0 TWeryy woowse VoRoZes Sook-l =B, eris: swod-Il 08, wdd ),

BT SR WoT IHNPE F¥F wwh, @yoe 8.L.CRZ-I svw, 8.11 CRZ 11 (ii) o LAl
DR oFToleAtis . T8 TBeBEO, oy BT TEE dmwres, wotes WP DY .
Lot Hed T & @Yy 1990 305 TRSFES, K)ﬁuas‘camﬁm' TE,BOW enT o,
TOTOEASo0ree By, dTeors BRg omter 308w, 8T IO Meuam ﬁomo@&:do@
1990 %08 Wasrwe) _/G, wri oRPTe Do JYRH DY,

IWO Daodeed eved esd ©T(4) 08 &®e07: 14-07-201700z> CRZ esiehd Fweed
8 T wdr YA P. eud IEO odeewIn ToW0RAToZT odeyTe wenSriva,
QBT JIVPDY .S 0B Tomed wed e WBEEITE Wl et Do
iﬁ.rezS?ucSo [T 3. ToBTWE), Ve e &F(5)0o2 Bmeos: 07-02-2018 Tozd 2oy Adord
Feow ToUwel WX, IE0 odeensH WowodVToZ, odmexsdods womped i W,

Vpemdod Dopm W, ewwoF-IV vdronsy Pirmnd IOINWI. [WE IO
TR0 TREEIRORBE) ToTErREE ot w88 BRBURNCLE T

2. @ o-an° Teleet B, TOVO B OTSE v TV Secedd sHord vi@:
00 FBEOEOWSY) Beckler B - TETD, OIRTBRN FTUE dswen

SRwod toe E.Jt'f 8 F¢g08 mwech w@&m IO D@odeen JO2edTenN IO @ $5F-

I° BaWeomy, B3 oddode amraﬁmﬁm TR,T V80 TOE I TNV BRoetiEe,A

i

26

=



Annexure-Il
.

wod, Bacddeom wdeem U+1 fFogesy Jdedor Dowor 20-2-2017c0n @
e *et;_ﬁ ﬁﬁmgm Fmey  deomy Htﬁlﬁd% wooE [ AluRfcor!  eaalisecd
deFerfoigd. winbd wgr fod dovoEr Suodlod wonh wtialdnvag
d‘drhaﬂ:s;-n -.;.;.:-'!'_I dridey! ecdoeoh sedeed o®0n el @E(6) dod Dawow:
26-08-2017 comy wE woiboy, wmakd wgd Fesd duoesn Sookod FUe
MNEREFEE DRENE caer wed meT, o firleos, woboosl, sdao dfmonnoid o
wod Tobobecd 8 DL FlE cdmEede Sofobsy, FERC |myhe sucshabo
gpedsex @mE(7)0L, Bmeoew: I-10-217 domh Aml SWoehsml Sowaecdonsy Do,
Frheen FEbw wrl Sobobey @l Brgied mdler 0oy woac. edd dofedsioo
plmEch i ¥ riachnigby.

dat shed TEvebioiw e ko QdorAdbm 2 oF-an sweiled s
mrliersy Toemd JovoEm =ook-l sbwy, fenTt Soow-2 dE wddy, wErReE
Adorhoos Fhliass o Wook-1 0f wmodcl, «hI s oA T sENRE T am,
wyoe 8.LCRZ-l svmy, 1L CRZ 1L (i) 0 zmd evgopdamnoad. o achacd
pimaych =ed Flo donrms, oowr gogbs, Fom mol Foadd dobogoe doob
011 efmeudel JbESRENY owd As sroogduinio; moED. §mwmE 2
wowh @ vhmany, ddorhoy avFole oz o

3. mmodo® woedny e

Br. medrd o mabe, simmof,r odvdy, feddumn, wdmmd S TooE?
ROmC fEwdnsd, woDh wtoolenvay frievyd go vomiuedor, rosad
dofogm soobc oclwacd: Sesweaised Do) woahfey. eeon A0D @0HDDC
EE,'}H&E% bt nvay §,reYy 8 hahny, EGI;ﬁEﬁA.'E'@'ﬁd. mrop @bl AEC ANy
n::d.:mma?%aﬂ sodemied evelens WE(B)dd Sames: 19-12-2017 dom dzelief QR
guiEd =3 wmId fud doer FEeds epaoh ool fooody oogEhmen
madmoenm, cwrgde vee Friacko shgle,

AED @dedsy fooEd JonoBn Sook-l @ gend Foeed delezoc Swou-ll
de wthdzh, wOYE ol dud devgd §F soed wdr  LeddeF. wlasdd
meoe 8.LCRZ-I sz, 811 CRZ 11 (ii) ¢ =m0 wwoopdeirhioied. #08 goeeod
wrgch dar TS dDnred, vons gogbe, TOm WOV TOERY JMN0Bm EO0L
011 sfwagdon Job@RETNY TR0 4, rreopdelnin wUNEE.

27



Annexure-ll
f

il >

ToIOWS, IJIWOOWA BoeoF:  29-01-2018 Jomd wvefesy  @WE(9)0oF  FwTERT
OQeogmey  werieed  F@E08e0wd)  emed  sh9riodecdr, TBOCTO e LodT
ToONY FHEE OB B, WO Prwd) OPTH TR DT FUE By, HewooD
VFT TS JeEeran FRedTT Tore odwende SOBOIDY, TOINT I, TT
R@O odeewdrl TowoRAWo2 1990 §od Tasrmd) obyTe FUEAW IT W odmeye
dneDy, 8 vgdedr IO WP,

4. 0d0x TwOeFdes TV, deaw Yoosd FeCTRD OHCL AFAT T E:

odde 068 TTWONT ITerTFR 030E FwOeFSe B, Fewe [Uve! Fo0ERS THW®
to0an0 TeOwET o Foor MEE ISF ©ows 6wle 00 XemT @Bl TowoRATI,
TEFRITOR oW JeBw [T Joow FHE IDorTen, BeoF: 25-06-2016 Cowd
e TP(10)Jod 8 Feledr! oBr IOID [T, ITO Dwodewed ITWODET
FOI0E  weadnes) — =0deddwmen, JT0  oBrrd JowoATWeZ weeddnvy
VT/REFDNT), Bmeos: 30-11-2016 domd eved e ®E(11)08 8 Feedoow Tomuecer
ednvay, IO WToZ TF wdoheed..

T80T, BwWo Dsmodhseh S FeFOMow ¢ ToBeod IEwWeRd, WSO TWesHy
FooE? Qodogce sood-lll O wpTB Jag TESTO wHE P FoBWoBT,

herde. opsessd wmoe 8ICRZI s, &8I CRZ II (i) o wwc
R oPTNBRANTE. E 0w IT0 T[RBTE, BV FHE JSwnrnd, valted IDPYDY.
Tore [Y TOBrod TI0oWY @ FeY TWO FUBmEEY T o WUoPIWY, BWNTL,0NT
ToTWE [UOFPTY Fo@owdé .

23 0cdodmh Seoersosnd 'ESIE.‘)_,CS. voesl?  Jodoee aie;odode‘."m T =
QEVFATP T Foos? &)oiaogca Sood 201180 =»izeEToH JolBRTINY g-ﬁ‘ed Fddq,
YV 0FToIRATY, FS,T.

T D&Fodeed emo:qeso 55(12)0’06 DovoF: 28-12-2017 &b e

TowoPAWZ, wovgom-1Vod witr, &of. & A, 7UE 87, DB, ITO0 FHET ©owe
ﬂz{’d mmdﬁv‘mﬂ 8 Fefedrd m’@m&d}@a_.d. /O DTobeehH ITO g#deafé TowoH Ao,
odeeRme RO B, RF WOHOme By, w8 B evdew  TF(13)0d,
B0F:05-01-2018 Jozw 85 Fefebovow T wT0RAT.

28




29

Annexure-II

-5—

RE0 FHEETY TR,E woref wal, & OmlF ONBE Desyer wmon e
SDeoTTOE Teriees® T@O deoniy VPTE B, Toogme Tdowow ™M ereoE
e VeBORATY, FTOET NTIRNESD), |ths .

5. svohedTE JTedT Hogrer v @
85 &od QENFAT  BoodedEEe SedToD SogTnwe), 8w, amFﬁmﬁc&JQ

RE0 Toery I FRm? Jodogm mook-1IoY whemy, ©esE or s IENT
TE whd T cdngyce Bemwrdiad TR,

6. 2BOT Doesd WRSTH,:

B Lodode @0 8e0x CRZ- Il TBerwd) meor b snoed, 78 @aw,
QFAT), odRFPTe Bemwrsoed TEODLPDY Too0m  A.eF.FRE.  WPHIRET 9,00

8.L.CRZ-I &=, 8.1 CRZII (ii) 0 m#es eve)ospsosnncs .

B Foed TRRDINT Doy, FHBAYDY Foew? Joosee B0 TWBED s
SREED), Ryt BDRTraadd TBoNTEe YRHTO0E TovEe V0300TEd  BW0d—-2011
ORTRUETOD FF, W opT eATE How TOBIY B, VTPTBIMRNH Y, BVIOT
BT, TETN rPoSseSFTEeN IO,

w@EY: 1) ewden TP 3,6,7,8 & 110 T8
2) CRZ =%,
3) @ 8¢ eaepﬁd&;a B, TOOFH TS
TeFod TBTE TS




Annexure-I|

Office of the Regional Director (Env.) (Forest Ecology and Enviroment) Parisara Bhavana,
Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997

(Translated copy of pg no. 25)

No: RDE/ CRZ/ R.Violation/2017-18 /66

To:

Date: 26-04-2018

Principal Secretary
(Environment and Ecology)
Dept of Forest, Environment, and Ecology

Bengaluru

Sir,

Sub: Conservation of the endangered Karwar Beach -reg

Ref: : 1) Direction of meeting on Draft CZMP Date: 15-02-2018,
2) Your Office Letter Number: FEE06 CRz Date: 07/09/2017
3) This Office Notice Letter No.RDE/CRZ/Notice/2017-18/386

Dated 06-06-2017
4) Zilla Nirmiti Kendra Karwar Application dated 14-07-2017,
5) Zilla Nirmiti Kendra, Karwar Application dated 07-02-2018.
6) This Office Letter Number: RDE/CRZ/Hotel- Violation/2017-
18/841 dated 26-09-2017
7) This Office Letter Number: RDE/CRZ/Hotel- Violation /2017-

18/208 dated 31-10-2017.
8) This office notice letter number RDE/CRZ/Violation /2017-18

dated 19-12-2017.
9) Shri, Rajesh S, Kamath, Karwar's Application Date: 29-01-2018.
10) Department of Youth Services, Karwar Application

Date: 25-01-2016.

11) This Office Letter No RDE/CRZ/we3/2016-17/520 Dt:30-11-2016.

12) Letter from the Department of Youth Services, Karwar
dated 28-12-2017.

13) This office letter no: RDE/CRZ ,2017-18/286 Date:05-1-2018.
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Annexure-1l (Translated copy of pg no. 26)

With reference to (1) of the above subject, as per direction of Karnataka State
Coastal Zone Management Authority meeting held on 15-02-2018 with respect to the
reference letter (2) , the legal notice issued to protect the endangered Karwar beach due
to illegal construction of buildings on the shores of Karwar , to submit a site inspection
report, accordingly a detailed report has been submitted as follows.

1) Rock Garden:

It is found that Rock Garden construction work is going at Karwar beach and on
enquiry it was learnt that work is taken up by Zilla Nirmiti Kendra as per the approval
given by Rabindranath beach development and conservation committee meeting held on
20-02-2017.The work is being undertaken without obtaining prior permission from CRZ
as the area comes under CRZ Zone, a notice was issued as per reference (3) to the Project
Manager, Zilla Nirmiti Kendra Karwar. Also stated to consult this office with all relevant
documents as per prescribed profarma and take prior permission.

The area falls in Coastal Regulation Zone-1 and partly: Zone-1l and is located the
towards sea from authorised road, it is in violation of para 8.1.CRZ-1 and 8.11 CRZ Il
(if). There is no provision for any new construction in the said area. There is scope
torebuild and repair if the buildings were constructed prior to 1990. However, there are
no records submitted with respect to the 1990s before records.

Accordingly, they applied with reference Letter (4) received on 14-07-2017 in
this office seeking CRZ permission. However, no proper documents have been submitted
regarding the project. With several reminders over phone they have been asked to submit
proper documents, Subsequently as per Reference Letter (5) dated: 07.02.2018, the Zilla
Nirmiti Kendra has submitted the Estimated Cost of the Project, Project Design and
Appendix IV for the project. The work is now completed and the Rock Garden is
inaugurated.

2) Drive-1n Hotel and Nelasiri- building for Marketing of Uttara kannada products.
Complaints have been received to this office regarding construction of a building
adjacent to Drive-inn Hotel, on inspection it was found that Rabindra Nath Tagore Beach
development and conservation committee as per the meeting held on 20-02-2021
permitted to build a G+2 building beside the existing Drive-Inn hotel to to carry out
marketing of Uttara Kannada products. A Notice was issued to Commissioner, CMC
Karwar to take proper action for undertaking development activities in CRZ area of
Karwar beach without taking prior permission from CRZ as per referance (6) letter. and
to submit an action taken report. But no reports received to this office. Reminder letters




3)
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Annexure-Il (Translated copy of pg no. 27,28)

were issued as per reference (7) on 31-07-2017, however no action has been initiated.
The afore mentioned earlier built Drive-in Hotel mentioned is in the Coastal Regulation
Zone-1 and partly in Zone-Il , while the existing building is also in Zone-Il, on the sea
side from authorised road. It is a clear cut violation as per Para 8.1 CRZ-1 and 8.11 CRZ 11
(if) of CRZ Notification. There is no provision for any new construction in the area. It is
considered to be violation as per CRZ Notification- 2011 and The current 2-storey
building is in use.

Branded Food Court:

Mr. Rajesh S. Kamath, Mahalaxmi Electronics, Kodibaga, Karwar was carrying out
development work in Karwar beach area, without prior approval of the Coastal
Regulatory Zone. The notice issued as per reference (8) dated 19-12-2017 stop the
development activities in the area and to restore the site to normalcy. And Instructed
Uttara Kannada District Beach Development Committee to cancel the agreement. But no
action is taken.

The area falls in CRZ-I and partly in CRZ -1, falls at sea side from the authorised road.
As per CRZ Notification Para 8.ICRZ-1 and 8.11 CRZ Il (ii) it is a violation. There is no
provision for any new construction in the area. This is a clear violation of the Coastal
Regulation Zone 2011 Notification Regulations.

Subsequently, he submitted a project report and requested for permission to build a
temporary building and toilet by renovating left and right side of Planetarium building
along with food court in Rabindranath Tagore beach. However, no records of the
buildings existed prior to 1990s were submitted to this office.

4) Construction of Building by the Department of Youth Services and Sports,

Similarly, Assistant Director, Youth Empowerment and Sports Department Karwar have
submitted an application as per reference (10) to build a Hostel building for Adventure
sports in Sy.No.6 a la of Chittakula village of Karwar Taluka. On verification, records
submitted found to be incomplete and as per refrance (11) letter was written on 30-11-
2016 to submit all related documents.

Subsequently when inspection done by this office, it is found that the construction was
going on and in the last phase of completion, since the area is in No development Zone
of CRZ-IIl and as per para 8.1 CRZ-1 and 8.1 CRZ-II (ii) it is a violation of the
notification. There is no provision to build any new construction in this area.
Constructing a building without prior permission from CRZ is a clear violation of CRZ
Notification-2011.

As per reference (12) dated 28-12-2017, related to the application, they have submitted
Annexure-1V, RTC, Building Plan, Estimate records to this office. Letter is written as per
reference (13) dated 05-01-2018 to remit application processing fees and submit project
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Annexure-Il (Translated copy of pg no. 29)
report . Presently this building is Leased to Jungle Lodges and Resorts Ltd, Devbhag by
Rabindranath Tagore Beach Development and Conservation Committee .

5) Building constructed behind MayuraVarma Vedike:

A Building which was built on the back side of the earlier built Mayuravarma Platform.
The area also falls into the Coastal Regulation Zone -1, towards sea from the authorised
Road and no Prior permission is obtained.

6) Temporary Fish Market:

The construction of temporary fish market in the CRZ-Il area of the seashore with no

prior permission from CRZ. in violation of CRZ, Notification Para 8.1 CRZ-1 and 8.11
CRZ 11 (ii).

All of the above buildings are constructed in the Coastal Regulation Zone without any
prior approval of the Coastal Regulation Zone, hence it is a clear violation of CRZ
Notification- 2011. The detailed report is respectfully submitted for appropriate action.

Encl: 1) Copy of Reference Letters 3,6,7,8 & 11
2) CRZ Map
3) Beach Development and Conservation committee

Yours faithfully
-sd/-
Regional Director (Environment)

Karwar.
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Proceedings of the 22nd meeting of Karnataka State Coastal Zone

Management Authority (KSCZMA) held on 27.04.2018 at 12.00 P.M. at

Room No. 253, 2nd Floor, 2nd Gate, M. S. Building, Bengaluru under

" the chairmanship of Additional. Chief Secretary to Government
Forest, Ecology & Environment Department.- -

Members Present: As per the list enclosed
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The Member Secretary welcomed the Chairperson and the I.members,j
present. All the files were placed before the Authority for perusal and the
- -subjects-were deliberated as per the Agenda.

221 Confirmation of the proceedmgs of the prev1ous KSCZMA meetmg
held on 15.02.2018.

The- pi'oceediligs of the previous KSCZMA mee’fing held on 15.02.2018

were read out and the proceedings were . confnrmed as there were no

comments received from the members

222 Action Taken Report on the decisions of the KSCZMA meeting held
- on 15.02.2018.

Action Taken Report as in Annexure -1 was perused and the Authororlty
has noted the action taken on previous meeting. -

22.3 Review of the action taken by the Recrlonal Dlrectors Mangaluru,
Udupi and Karwar on the decisions: of -the KSCZMA in the earlier
meetings pertaining to violation of CRZ Notification, 2011. Dakshina
Kannada District- 5 cases, Udup1 District - 35 cases, Uttara Kannada -
District - 7 cases

There are many vxolatxon cases of CRZ Nouﬂcahon 2011 which were -

. reported by the concerned Regional Directors and the district wise cases as
below: ‘

Sl Districts No.of cases
No. ' :
1 Dakshina Kannada 3
2 Udupi - - . 35
3 Uttara Kannada 6

' Total h b 44
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The Authority perused the provisions of the Notification dated
06.03.2018 issued by MoEF & CC, Gol., regarding “Post-Facto clearance
. for per‘missible activities”. |

After detailed d:scusswn the Authonty has decided as follows,

1) The Authorlty has mstmcted the . Regional Directors,
Mangalum, Udupi and Karwar to create an awarenes amongst
 the violators about the prowstons of this notification.

2) To seek clarification from MoEF & CC, Gol, whether the.
proposals that would be considered for regulartzatzon under this
Nottfzcatton is applicable to the projects which are just
“commenced or for the projects whzch are completed also. '

3) Whether a credible action under section 19 of Environment
(Protection) Act 1986 has to be taken for ha'vmg undertaken _
- construction without prior CRZ cleamnce before recommendmg
‘such proposals for regularization. -

" The meeting concluded with v(_)te of thanks to the Chair.

Sd/-
(VANDITA SHARMA) .
" Additional Chief Secretary to Government,
) Forest Ecology & Env1r0nment Department
T &
" - Chairmah, Karnataka State Coastal
. Zone Mahagement Authority.

* {Vijay Kuman)
Special Director (Technical Celly
& Mempber Secretary, KSCZMA -
Forest, Ecology and Envn‘onment Department.

No. FEE 287 CRZ 2017
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SeTIDE VAT, '

TROTOE  DearoRTod, TOAT (RouyE) weod 1986 © Ay 5 Yo
PUROPICRTTOE HPWO BCPRTO Tone ATF, FODFTIFND  TDeoBTOR  Tleest
RO eUnY @apasdf% e ﬁodgm Red, FTUOU, ATOODNT AXFBIX CINT Rwdessee
W@y dewn uRdl, TUWed, BORTTT SNC Fyl, FeUiRs WO Sl JeCRN,

& Seuesnt wddmen &a&vaﬁa BOPHTD ToNe & ﬁ‘)OSDFESéi—‘ﬁ%‘b, 3T IRA
BRORDCWI T0ED m@g @apas:fb Nod%’é‘a WeNd FURU %15360 B8 29,06,2018 Soth
THTITE ROL BT, ﬁcs_a ﬁd@cdoeg BY FRWAYR, SDHFOITING Terlp WRHRTON
olpRTe DT LTI, BRRDFPRYWOTD Haochd AeRTWTT.

& aif BeP@O ~ BeRPEPO  FOUTU OO 5{@2@5@&5’ DUBADX),  TPFOOY
DR BOSeDLHS. DFOF 29.06.2018 Joth FBeHDO HEPRFO BT T ALATO
ToBovIT woany Hedd gl zgsf TOSCO FRH DDCTOE WODODH, Aeadiod
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TRIICHE I TED  (SUOND) SeUoeT TTOR SV QeoFDTTRANT Bavie BeLO
HEROFOND ©DU  HODONY HIO FEed 1991 O apmrodyg ¢0gs SeCI7TS0
QD02 AEOPEAERORDY@O0T 1991 O aemrodabe o FEIB7TE0 @fgga}’gcg@j
QDOLOTE  FOODDOTRN  CRDSITL, WIS, BP0 BEROEIO  BITHC Qe0N
DEIeFIT DB SeTERDECWAVE.

26.8.6 be Todez® T QoW Fhonded: O, Brieth W MEhn XF0.39 & 40
UQ wgmaeh BE JERCD HRe FoeEe Johoe mwcd wpEewd 2011 e

LOPOYIRTHET WA (Wil 444 Tt 2017)
e 8¢ CodeT FHY R0WHH WONHRD ORR, IFed H MHTT RF0.39 & 40

Og egmhmen 3WRE o SRethIs. WO B8HE) Foeny dohogre dwod 1
0 whém, 8 FRIHY Bex JRWFg VRPINRHTRHEO0T WHREWS 2011

d oo 8 TCRZ L, a9& 3 (xii) dod evgogEodnndhas.

& D08 27.04.2018 Yordh BT mWOTTT Ffodd R0 BREED, JOTDREEY
30my) WR@WH0Z TONC RoUz® wod) 19860 AFY' 500 AWerIT  De@ew
Qeer AT EHedn  LQOERtRtoR D08 25.06.2018 Towh AeBI  (Feckdn)
QEBCHN, -

o WO JewerT LuQOTIERBOOT cdREte I8 wolhdy

OO & 2 IR BFRRN, SFech awD MET A Fo. 39 & 40
0 wsabDe)) S Jaleete SRAE AV Soeris gmose e o
FeOieoN aRICEF DTerIED (TOHT) sHONFRtd T TPEOG P/,

GO0, Fovare Qabogm @ead eppES 201 O, QYOPIT i
BROOF 6 aérraaaa OPFD o SReoTtmiNE Aegd w0 @weod  deciler”
QedTOF TROTORY Deor oAb, '

26878 Uher® o wouw O wmRohr ARt Dordeth e Aneshbezd
MFNG on  mEle do. 105 O e@d dar Fpedny soiPoms mne BWR

dewrr, CRZ VpRRUtobE, YOPOAT (Pme 8 ACoTEpE® 2017)

o & Tide QT VPO W JPOVODE, FONEAT /WD FHONKRT TeogH
Baesbheds mEdd wupen ASF Jo. 1058Q eRsh day J@eay sodPomd
TR BRRE DIED WA 2.ST.EPE AODEDTR, YOYOLATHTVT,.

° HONHRD TORH Aeededs Medd wyen ABE To. 105 S8 Wi surEE,
15 oandedmn SoRrievR@mod WORT Xooid wod 1986 A3y 5 dog
YOQOTNLRTYOR DIec: 21.09.2017 Jorh HBORS AoUEm ok 1986 Ay 5 Yod
SRCKeRT  DedoRnE. o0l wOPdTeTocd olRmme  REbIIcidacid
A8 FNTRNY. TINR WYOTHOHD, IC0FRRVADP0Y, |

o IRpied% AVeFIBL (WORY) wone IRDH  WweoTIRTT e CC No.

190/2017 dog JMFC mpodmoohny) omeod 04122017 Somd  ®eshs
TRB/SOAT HOTH ITO ﬁ@%&@g@.

Page 51 of 62

45




Annexure-Ill

Now the project proponent has submitted the proposal for issue of CRZ clearance for
laying 9.37 ki length of 20" diameter of LPG pipeline from HPCL Coastal terminal to LPG
cavern of storage capacity 80,000 MT at Bala Village. The Authority noted that out of fotal
length of 9370mts (9.37 km) pipeline, only 4980mts pipeline falls within CRZ area out of
which 805 mts length falls in CRZ IA consisting of mangroves and 4175 mis length falls in
CRZ II.  The Authority observed that this is a permissible activity as per para 3(i) (a) of CRZ
Notification 2011 and requires clearance from MoEF & CC as per para 4(ii) (d) of CRZ
Notification 2011.

Hence the Authority after discussion and deliberations decided to recommend the
proposal to MoEF & CC as per para 4 (ii) (d) of CRZ Notification 2011 for issue of CRZ
Clearance. .

Hordrdeohn A w0s9ehamne.
Réo )~
(Rohew® T
VGID, FIFwT IR BOCH DIFIH TWHTI

aﬁaé& [FETE P9TT a:baa:;s FOODFTAETIED, @dsaé,
2eQTWORE ) WORT Ywesd,

A6, RCBFTEFRY (4.8.3.0.70)
@0t TORS Ty BT AT,

R0, o@le 212 asotdpwt 2018

Heh b A
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No. FEE 6 CRZ 2018 Date:12.06.2018

Notice of Proposed Direction under Section 5 of the Environment

(Protection) Act, 1986 -

1. Whereas, the Ministry of Environment and Forests, Government of India have

.E,')

a1

issued CRZ Notification No. S.0. 19(E) dated 6™ January 2011 with a view to ensure
livelihood security to the fishermen and other local communities, living in the
coastal areas and to conserve and protect coastal stretches, its unique environment
and its marine area, under sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986.

Whereas, all projects attracting this notification require prior CRZ Clearance from
the concerned regulatory authority ie.,, Karnataka State Coastal Zone Management
Authority.

Whereas, certain activities are prohibited within the Coastal Regulation Zone (CRZ)
as per para 81 CRZ I(i) and 8 Il CRZ II (i) of CRZ Notification 2011,

Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

Whereas, the Karnataka State Coastal Zone Management Authority has considered
this matter during the meeting held on 15.02.2018 and the Authority has given
instructions to the Regional Director, Karwar to conduct spot inspection and submit
4 Getailed report on this issue,

Whereas, the Regional Director (Env) Karwar, in his letter dated 26,04.2018 reported
that you have taken up the following works _in CRZ areas at Karwar in violation of

~ the provisions of CRZ Notification 2011.

1. Construction of Rock garden in CRZ I and CRZ I] areas.

2. Construction of building adjacent to Drive in Hotel in CRZ I and CRZ II
areas.

Construction of Branded Food Court in CRZ | and CRZ I areas

e

Whereas, the Karpataka State Coastal Zone Management Authority has examined
this matter during the meeting held on 27.04.2018 and considered these activities as
violation as per para 81 CRZ I(i) and 8 II CRZ II (i) of CRZ Notification. Hence,
decided to give Notice of Proposed Directions (NPD) under section 5 of the
Environment (Protection) Act, 1986, read with Rule 4 of the Environment

¢ (Protection) Rule 1986.

N
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Annexure-IV

Wherefore, you, Additional Deputy Commissioner and Member Secretary,
Dr. Rabindranath Tagore Beach Development and Conservation Committee
(Rgd), Karwar, Uttara Kannada District is hereby directed to show cause why you
should not be directed under section 5 of the Environment (Protection) Act, 1986
to demolish, 1) Rock garden Constructed in CRZ I & partially in CRZ II, 2)
Building Constructed adjacent to Drive in Hotel in CRZ I & partially in CRZ 11, 3)
Branded Food Court constructed in CRZ I & partially in CRZ II for violation of
the provisions of CRZ Notification 2011 as per para 8 I CRZ I (i) & para 8 Il CRZ II

().

Your reply to the a.ib_ox./.e_ notice of pro.p.o.sed direction shall be submitted to the
Authority within 15 days from the receipt of this notice failing which the Authority will
be constrained to take further action as deemed fit.

(Vijay Kumar)
Member Secretary, KSCZMA
Forest, Ecology & Environment Department.

Additional Deputy Commissioner and
Member Secretary,

Dr. Rabindranath Tagore

Beach Development and
Conservation Committee (Rgd),
Karwar.

Mz

The Regional Director (Env) Parisara Bhavan, Habbuvad, Karwar for suitable action
in this mater & report . B s
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No. FEE 6 CRZ 2018 ‘Date:12.06.2018

Notice of Proposed I?ir-ection under Section 5 of the Environment
(Protection) Act, 1986

1. Whereas, the Ministry of Environment and Forests, Government of India have
issued CRZ Notification No. 5.0. 19(E) dated 6t January 2011 with a view to ensure
livelihood security to the fishermen and other local communities, living in the
coastal areas and to conserve and protect coastal stretches, its unique environment
and its marine area, under sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986.

2. Whereas, all projects attracting this notification require prior CRZ Clearance from
the concerned regulatory authority i.e., Karnataka State Coastal Zone Management
Authority, '

3. Whereas, certain activities are prohibited within the Coastal Regulation Zone as per
para 8 II CRZ 11 (i) of CRZ Notification 2011.

4. Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011,

5. Whereas, the Karnataka State Coastal Zone Management Authority has considered
this matter during the meeting held on 15.02.2018 and the Authority has given
instructions to the Regional Director, Karwar to conduct spot inspection and submit
a detailed report on this issue.

6. Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the construction of building behind Mayurvarma Vedhike
towards sea ward side of existing road in CRZ II area thereby violated the
provisions of CRZ Notification 2011,

7. Whereas, the Karnataka State Coastal Zone Management Authority has examined
this matter during the meeting held on 27.04.2018 and has considered this activity as
violation as per para 8 II CRZ II (i) of CRZ Notification. Hence the Authority has
decided to give Notice of Proposed Directions (NPD) under section 5 of the
Environment (Protection) Act, 1986, read with Rule 4 of the Environment
(Protection) Rule 1986.



Wherefore, you, Commissioner, City Municipal Council, Karwar, Uttara
Kannada District is hereby directed show cause why you should not be directed to
under section 5 of the Environment (Protection) Act, 1986 to demolish the building
constructed behind Mayurvarma Vedhike for violation of the provisions of CRZ
Notification 2011 as per para 8 I CRZ II (i),

Your reply to the above notice of proposed direction shall be submitted to the
Authority within 15 days from the receipt of this notice failing which the Authority will

be constrained to take further action as deemed fit. _
(0 ijay Kumar)

Member Secretary, KSCZMA
Forest, Ecology & Environment Department.

To,

Commissioner,

City Municipal Council,

M. G. Road, Karwar, Karnataka - 581301.
Copy to:

The Regional Director (Env) Parisara Bhavan, Habbuvad, Karwar for suitable action
in this mater & report . :

Annexure-IV
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Annexure-V
.‘; IJJJ
OFFICE OF THE UTTARA KANNAPA DISTRICT TOURISTS PLACES
DEVELOPMENT AND CONSERVATION COMMITTEE, KARWAR, -581 301
DR0R 08382 226406, 226471 Email: dckarwar@agmail.com
Telephone: 08382 226603 (Fax) Website: http://uttara kannada.nic.in
No. UKTPDCC/CRZ/CR-1/2017-18 Dated: 29-06-2018
To,
The Member Secretary ’
K.S.C.Z.M.A.
Forest, Ecology & Environment Department,
Bangalore.
Respected Sir,

Sub : Reply to the notice of proposed direction w/s 5 of environment
(Protection) Act, 1986.
Ref : Notice of proposed direction No. FEE 6 CRZ 2018 Dt 17-06-

ﬁp

2018 .

Aekckok ok
With reference to the aEve, it is respectfully submitted that we are in
receipt of your letter and notice of proposed direction issued for having given
approval for construction of Rock Gardléx.l, construction adjacent to Drive-In
Hotel and construction of branded Food Court alleged to have been constructed
in CRZ I & 11 areas in violation of the provisions of CRZ notification 2011 as
per para 8 | CRZ I (i) and para 8 II CgZ 1T (ig.

In this regard, at the very outset it is respectfully submitted that I have
assumed charge of Additional Deputy Commissioner and Member Secretary
Uttara Kannada Tourist Places Development and Conservation Committee

g (Formerly Dr. Rabindranath Tagore Beach Development and Conservation

‘;;;)J)Commlttee) Karwar on 20-03-2018.

&:’The contents of the report submitted by the Regional Director (Env),

A&

1 /,,Karwar are denied as the mentioned works are not new constructlon They are

e e
LSS —

ructures before 1991, i.e. prior to CRZ notification. It is submitted that 20

Tl%/ renovation including strengthening and modemlzatlon of existing
&

guntas of land in Sy.No. 293 of Karwar Taluk was granted to District
e

e et
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Fishermen Federation Karwar on 18-02-1989. Sagar Darshan Community hall

Annexure-V

was constructed in this land between 1989 and 1991. All the developmental

works were undertaken in betwen Sagar Darshan and the road towards

—

landward side. None of the developmental activities were taken up beyond

NP —

I

,..‘_,—--—"_"-"—_-
“Sagar Darshan”. These developmental activities are permissible as per CRZ

regulations. It is pertinent to note that, MoEF has clearly captioned in the CRZ

notification 2011 as ;

“In exercise of powers also conferred by clause (d) and sub rule (3)
of rule 5 of Environment (Protection), Act, 1986 and in supersession of the
notification of the Government of India in the Ministry of Environment &
forest, number S.0. 114(E), dated 1 9" February 1991 except as respects

things done or omitted to be done before such supersession, the Central

Governnient here by declares the following area as CRZ:.......

3
‘Wmis being the background of the notification; a%=far as strengthening

and modernization of “Rock Garden” is concerned, it is new concept of

modernization by strengthening the ex1stmg and abandoned pubhc tmlets bu11t

prior to CRZ notification i.e. in 1990 in westem dlrectmn by the Clty

R

Municipal Council, Musical Fountain in Southern direction, Slgnal tower in the

o

et 12
Northern direction, Children Rallway is East & West dlrectlon These facilities

et e,

were existing prior r to the CRZ notification. However, because of non

maintenance of these community buildings and non-cleaning of open area in

the vicinity, these facilities were not being used by the public and were in very
bad condition. There was huge encroachment in this area and it was being
misused by some of the anti social elements for illegal activities. Hence it was
decided in DCZMA meeting held on 26-1222017 to strengthen and modernize
the facility including the area in the vicinity and to put these facilities for

public use with modern touch and concept. It has been proposed to give new [

look to Musical Fountain. Signal tower is being equipped with modern
technology and to maintain hygienic condition of community toilets. The open

area is decorated with pre-molded statues of fisherman community and their

e
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life style. The entire developmental works of Rock Garden were undertaken by
the side of the Signal Tower of Port Department. It may be relevant to note that
the Signal Tower and public toilets were inaugurated by the then District
Minister and Excise Minister  Sri. P.S. Jaivant in the year 1996. Later it was
in dilapidated condition. Now it was renovated while taking up the
developmental work in the Rock Garden. During this work, saplings were
planted towards the seaward side to act as natural barrier/greenwall. Sculptures
and models depicting the life and culture of ethnic groups of Uttara Kannada
were displayed in the Rock Garden to promote ecofriendly tourism. Neither
any permanent structure is built except wall on the boundary of NHAI is built
in the area nor any new facilities were incorporated or any reclamation of land

was carried out. Hence, there is no violation of CRZ notification.

As far as branded food court in concerned, the said area had Tish

Annexure-V

—

e e T

aquarium and planetarium built in (990. The said building was very old one
and required immediate repairing and strengthening. Hence, as stated above
with an intention of giving modern touch to the existing facility, it was decided
to strengthen the fish aquarium and planetarium with modern equipments and

technology. There was an old restaurant by name Homzon by the side of

4 By L I — i

P_IEESEHEIP _The hotel building was a temporary structure built with iron
fabrication. It was in dilapidated and unusable condition. Therefore with an
intention to provide clean and hygienic food to the tourists and public, the
said structure was renovated and converted into a Branded Food Court which is
also of temporary nature. Only local and branded food products are being
served to the public in the Food Court. Hence there is no violation of CRZ

since earlier structures were renovated.

Further, the construction of building adjacent to existing drive in hotel

is concerned, there was children toy train station with toilets. They were kept

abandoned and not in use and also in dilapidated condition. Hence the said area

was developed and renovated by converting the existing old constructions into
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Uttara Kannada Product Shop for displaying the tribal and local packed food
product and to encourage tourism in the district. This is not a new building and

therefore there is no violation of CRZ notiﬁc'ation.

All the above said renovation including strengthening and modernization
work were taken up only in accordance with CRZ notification. The matter was

discussed in detail and approval was granted in the DCZMA meeting held on

- 26-12-2017. Additionally, Rs. 3 Lakhs has been paid for application processing

fees.

In view of the facts narrated above, it is respectfully submitted that the
entire developmental activities referred above were carried out in the interest of
the development of ecofriendly tourism of Uttara Kannada District without

violating any of the provision of CRZ notification 2011 as per para 8  CRZ I (i)

Annexure-V

and para 8 II CRZ 11 (i) and hence the proposed action undervthe show cause
notice may kidly be dropped. All the relevant documents*®d photos are
enclosed herein for your kind perusal. We may be permitted to submit

additional facts if any in the due course.

Yours faithfully,

&13 ¢

Additional Deputy Commissioner and Member
- Secretary, Uttara Kannada Tourist Places
Development and Conservation Committee
Uttara Kannada, Karwar
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ﬁoasé: emeRe 51 Aso'opET 2019 BIOF LT XFFOE XedToOOD,
WRDRTB ILT,
BoneRd, DZ0%: 06.05.2019.
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ATOF 0D WP ToORFTEF,
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éaﬂaab BRPTO Tone ATT ), TOONFTIFND,
emgd TRTE TTORRCTED eosa O\WEN]
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TOORIT  W.ONCOTTOG G‘amaed RO &eTTY QG
BERJWIRYR FOIVY JoDOZe? HBOOD ATFeDTD TF BRCOWEI
&S,

OGR! L & woogg ox'.@, Do, FOTTCaRRO0n WORW
dener [eetds HT008:09.01.2018.
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emge&f)é (2)8 BT00%: 27.04.2018 TOoD I[IBT FTTF LT Uaa:,é BEO 8¢T RLOD
ODFBO TRTT 223¢ TPoD JFoDTOS, Seckis :30336: ©TL3e 6 ASTOPTET
2018, OT0B: 12.06.2018 SO BORT (NooW) W, 1986 T BYT 5 To3
NVYOTIITTTHE ézé%d@ RBRHTO TR IBH WODFTIFAY  BReOTTG
TINRETT IR SeTNY e:)zpq@a W) FOTFTR FWS, WWTOIWT, ITOOPT AReFTTD
OINR AWOeETrD WD) e QYURL, TORWVT, TWRIT INC [y, TWTWT QesON
RRCT ATRTINE,

RO SpeT ww3dmen wugedd (3) I, IZZoZ DT00F 29.06.2018 Towd
@@Eﬁd% VOO BYAW), ATO H[CDORY T ILVTENYR), INCFORCNT  Tone
BRITON OSR)TSe DTIVE DT, ANEIZ Lo VinJTATI I o] AV AN~ DTeWNE DeRTLEED.

8 Wi 3y AQAWE ITOODZ, Qmwos: 07.03.2019 Tomd SBXT BI9FET
To%, 3RO 8¢ BOOD AVF I TWRTT 2655 FFONY TOTTH) DF|TIN R,
ATO H[OOCHYS woznd Fed aéradafo& x@e; TS JIBA  ANTWT ORI,
QT[0T TPReHE JTWerJED (TOXT) ToT=T TTJON $9RED  QedF 0NZCRONI
TINR IR, BOQONY ATO FLTWAWD 1991 T TRTFTOT ORTZT IWRND Q0wTRN
RDPFRIRORZYTOOT 1991 T BeIraQode T3 LTAL @%%dg%@ aowzﬁ%&
HTOFSIIN m&)@ﬁ@&i LTBNRODOZ, ABEFST VB SCTIF XSO,

TRHTER RerodEod, RCW0 NURIT FOIOTTE ToneS 3BO 2889
DOP WINPT T0oRP 0NOZED FOOD ATFeTTD TF, BROVT JARFOD 207}
OFOT: 12.06.2018 Tow WORT (RoTEW) o 1986 T AFZT 5 ToF QeBII
SRuTTR T QEOE 29.06.2018 Som TROTUE FONDS SOOGHY XG0 SLERW
1991 o mam@% @@5@3 %%ﬁﬁ@o NOTN  IRDRFAZHOB/DFTO0T 1991 T
TRTFTQODE T ooy RN OAITOTF 20WNGE TTSTRN OFTFRT
TONSNRL, LBNTTOZ B3 RO IR YT,

zﬂdﬁﬁ wg?déz—',

FIFEIT 0o BOOP B[O AVFBHD TRPTO
©T0, BeDTOYS W) TOXT QLR

JIcLR.:
1. oTIW, B2y 00T BOOD ATFIHD TeWwd Tone BCpHTOND, ¢w3s I3
RS,

2. TPPedT ATIeFJIX (TOXT), €06y, WeDTOYS I TOXT quesd, TOAT ST,

/sla%mm, TTT.
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(Translated copy of pg no. 55)
Government of Karnataka

No: FEE 51 CRZ 2019 Govt of Karnataka Sachivalya
Multi storied Building
Bengaluru

Date: 06-05-2019
From:

Secretary to Government

(Environment and Ecology)

Dept. of Forest, Environment and Ecology
Bengaluru

To,
The Additional Deputy Commissioner &
Member Secretary, Uttara Kannada Tourist Places
Development & Conservation Committee
Uttara Kannada, Karwar.

Sir,
Sub: Request for issuce of CRZ Clearance for for taking up different
activities at Dr. Ravindranath Tagore Beach, Karwar by Additional
Deputy Commissioner & Member Secretary, Uttara Kannada Tourist

Places Development and Conservation Committee Uttara Kannada,
Karwar.

Ref: 1. Legal Notice by Sri Balakrishna S. Pai, advocate dated:9-01-2018
2. Proceeding of 22" KSCZMA meeting dated: 27-04-2018
3. Letter No: UKTPDCC/CRZ/CR-1/2017-18, dated 29-6-2018
by Additional Deputy Commissioner & Member Secretary,
Uttara Kannada Tourist Places Development and Conservation
Committee Uttara Kannada
4. Proceedings of 26™ KSCZMA meeting dated 07-03-2019.

*kkkhkkkkikk

With referance to the above subject, Sri Balakrshan S Pai, Advocate has issued legal
notice vide referance (1) to take suitable action regarding illegal constructions being taken up like
Restaurent construction, Extension of Hotel building, Fish market, Private Busstand, Multi storied
building and Rock Garden along the Karwar beach.

As per referance letter (2) in compliance to 22" KSCZMA meeting proceedings dated
27-04-2018, as per Notice No: FEE 6 CRZ 2018 dated 12-06-2018, notice has been issued to the
Additional Deputy Commissioner & Member Secretary, Uttara Kannada Tourist Places Development
and Conservation Committee Uttara Kannada, Assistant Director, Youth service Department Karwar,

Commissioner, CMC Karwar under section 5 of Environment (Protection) Act 1986.
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In reply to the notice, you have given clarification in letter Ref (3) dated 29-6-2018 that
no new buildings are constructed but only old buildings are renovated.
The report submitted by you have been placed before KSCZMA 26™ meeting dated
7-3-2019 and deliberated the matter in details, it has been suggested to Regional Director (Env) Karwar
to inspect the spot once again and give detailed report. And as per your report you have been directed to
submit documents regarding existence of these buildings prior to 1991 as you have certified that these
authorised buildings existed prior to 1991.
As you have submitted reply to the Authority for notice issued u/s 5 of Environment
(Protection) Act 1986, in compliance to the procedings of KSCZMA, you are asked to submit relevant

records stating the existence of all these authorised buildings prior to 1991as per your justification.

Sd-
Member Secretary
Karnataka State Coastal Zone Management Authrity
Forest, Ecology and Environment Department.
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J5f00 30 Bwa), Hoabeddeniwd, T, zseaa’ab‘%aé D3 SO0 el 233
0533000 DT208: 06.02.2023 BowD 11:00 groedrt IBARE Bo=edd Swewd IBT
BIOFEIB Dot BBL 3T Sad ABFBH &9,HFTT 39:e FeIah FwoSeriw:

m’dzg; FaVFDdrab ), AFF0D e30 dvag; L pleilantlaat*)) (a?eaa’a%%a D& SOI0)
&9,P5200, esgrg'w DD Rs’dag’,d)rfs%wd & eaaaa@ffsf.wd TYN3W&S eed el &9)00gIToad3)
EviAle - -pY~leplatalel aa’dmfa;a &D205- 180 ONEAT.

39.1 Do 15.11.2022 Jomd SET 383 3ToNY TOCL ANFTH |PFTTT LodT
gich suIen u’e)@esdm.

BF208: 15.11.2022 Sotd IB3 38:e BuaR? Swah IBeBmo T9,PB0T HoBI Teod
S3I9r ©)Re80e e wrf T3, HFTE Bnod BTdBOMD. VWO ISVt B)Re80e
~edeadhd

39.2 30039 JaboZe Jodd Juogedme B3 JedZold  Beed odDHT B

B0BINW -

39.2.1 Request for issue of CRZ clearance for Maintenance of existing Anode Bed of
Cathodic Protection Station at Thokur Village by M/s.Kudremukh Iron Ore
Corporation Itd (FEE/306/CRZ/2022)

1. | Name of the | Maintenance of existing Anode Bed of Cathodic Protection
Project Station
2. | Name of the | Chief General Manager (Production)
Applicant Kudremukh Iron Ore Corporation Ltd (KIOCL)
3. | Location of the | Thokur village, Mangaluru Taluk, Dakshina Kannada district.
PljojeCt GPS Reading;
village/ Tov, Co-ordinates | Longitude Latitude
Tk, Tk, P1 7484318 | 129598
P2 74.84318 12.95979
P3 74.84351 12.95982
P4 74.8435 12.95983
P5 74.84318 12.95977
P6 74.84318 12.95976
P7 74.84351 1295979
P8 74.84351 12.9598
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13. | Any other details -
|

Since the issue is before the Hon'ble NGT (vide OA No.76 of 2022 (SZ)), as per
the request made by the petitioner through her legal representative, an opportunity was
given to hear their submission in this regard. After detailed discussion and deliberation
the Authority deffered the subject and directed the legal representative and the
proponent to submit all the required information and relevant documents within two
days time to take further action in the matter.

39.3 QVOOFN BBTE

39.3.1 So0bEBRENRW, GVUIT BB B, BTod YNV PSR Forie Jodgme IS (O)
030 BIB 5o0T90 UIFT 5o0@0 BRSNS Go: T)eoBoG Torieed® 360
3e830 G BeDTLBBRYY 6{%0&&3 1} (BB 6 Q3T ENT 2018).

ev33 83W Bab BHCTTT IIT, 3eSBY 30eBY JaboBe Jeod VHRAWS
BVOOHS BROBEBN BLBRY IRIFRTIHSR), TR Toes® ISR, BREI'R IFTEHD
883 ddrorn, ded achde, 3B, WeIN W' JPn, WRDIB ST Horle ToB°
MTET 0ZBIND 38 aRSD) & wif Beg SIS Beed e o
ORF.B;., Bdewd Oerief Fneeded® JeBhT.

©3003 CRZ RTAWTDTY uﬁvﬂoex& 8 39803 BIIBRYRY, 3y uerbdtha
1t B 008: 27.04.2018 Sotd FBT @,H503 FeIabQ) B0 BedTIINRD.

1. U380 838 BLYob 5TTVB TSP AaboZe Soabh Tu3DY 3 3TBID,
B39 ADFS Be0T, 50T BB CRZ FoTorHaDS 3dadbde CRZ-1 Torte CRZ I
B,8e3rve) 0ot MTERF AoFe 5oMed 8ripoBDH. I3 Soredaba
3;e¥en Go. CdeoBTog worleed® 3@o Sedn¥ 03B DI Todgme
BDEMW0T DS AeBeINHBT.

2. 5900 8Be 3e330 Ve B2 BB,3Y 3003V Jabo;e Jewad - |
Donp worid: 30e30 Aobodm TJoad I T ©INZT YW AT

SPDIDI . %y
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3. 3e. Dl o', ST, DBV, 2UIEY, VT, BeeBwrT 520z TS FoGEeT
380 3e0BO BUSY daboBe Iwab-I Terie Jerid: 0S¥ Jabod e Swad Il
00 wy0Bor’ 8FT DOt JFefn DDESHID. IBO ITeBII), Go.
BJeoqd,mog Gerined® @338 Bodgme Bddbod rHdrt drdaberens.

4. BBADB ATeeBED Wd Jwdesdn D) §ews RWsl TS 5900 oSS
BS9ve MAT B.80. 6010 T 3089 JaboBe Sood - Il B 8B N3G
B3e3BY ToBS 3B FowodITB ST dvd 8e3B ADEIDJ)T.

5. @ohedar Jeddab bogeridd 3o dabodn Sood - Il 88 88 BT DR
039,08 berdh BB WD) ADEIDHJHTD.

8 Dewod adnFde derandrt 3oea? daboZen Swdd JeTrDRAS
SEODLZH0Y. BT 0TI 2011 So3 JIBO BILBINYRY svLoFIohotad
B0 9,050 B0TT (Fodges) zoa}) 1986 O IF~F 5 So3d V0PI TITTT @) 30
2050 Forie VT saabrBderied SdeoB TG Darteect 3dw 3edny B D)
JoCgme I3, 5900, IHeahd APerBZD alnd Jwdesde D) emd e,
59090, BRI IS T2, 59000 @30t Feelds® Jeden 3esrorAdR.

@9,059038 derabBoB BOT (BoTgs) so0k) 1986 T T 5 Bo3 PVVOFITTTT
) 30 Beahzed Borie VB, F2aDFBBEND BeoB,oE Tartnesk 8Be dedriy IARA)
D) Bodgme B, 5o0T0, IBeah3 ATerBBDh s FwDedsn D) Semd AW,
59090, DA IS e, 590T03 @30t Feelds® dederan).

8 Jeedneri suZTmoN Bed) IO VBB Horie IBT; soabeBdeney, sv3c B33
B ToRiRed D) St D) YT, BoTgme FDS 59090 BT BT03: 29.06.2018 oD
@90508, 0B FOID), PO VDAY BY BBV SIBOVIAT Torte BeTwoh
adrehe AZrer e SreBhFHBTomd Babesedhd JeBhET.

SB0 evYoFTe BBCHTR) BT08: 07.03.2019 Bord BDHAG Booresd 0% 8U3Y
Soad IBFBH TRZTT JeIab AN e d, Bed) SO BeRBBLO H9TZoTe TS
BT ICDADRY, @900 SN B0BDIR). BT00B; 29.06.2018 ok B30
BU30500 5905500 S OIS ICHWDOR woBriy et AR D, Yo BOBev T IB
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JB0TE SCBARY, JedToB @ Wedd JBerIBD (BOTT) FoT@ed TIOrt 3LTew
QeFAIBTdB) FTorie B)T0 BUdZ0NW [T IoBALY JIBO B BRW 19910
PIEBOY 0033 33 B aowmeN IDHBFIBRBDFHTO0T 1991 T FpIrrdabe S5
BE3 B w%@dng 2033, Yoo areN e aba wBNDToB, Bed) B0 Berdze0,
50000 2301t BT003: 09.09.2020 Torh XWRBI dedeND), B wri dePhde JoH
2,68 3moNT 006 BT003: 25.2.2022 Sord IJaped wBobedNE. ¢33 WthITrie
drehde ITH Je3)BTeNe.

59,500y FD0 J@abvd wif IS0 edeirdenh. w30 sFa Sah se0T0T
BB 36000 500Y JaboFe Fwab ePTLTADY VYodd OTDE ST Jalere

o0r1o0 &yrieodd & sYsod ervgo.ﬁv’oao’@ﬂa’&ﬁd (VoTge) 500k 1986 oa) 1986 T

Tg~>* 5003 (Direction) Ies FITY JeBey SeWorITIoAV.

1. 008° MdF™, @peder Bat - av* P800 D83 S8 Jore) BorLe
2ol 830 VT JVFSDIOY FOIriePoZ , @e.0DogweP®
&oripeo® s@ deony ey SV Toggwo TS, seowec owor BOTC
([o0gs) soad) 1986 zeal 7986 O Jgo° 5 BoB (Direction) e TISY
edew Searor ITeroal.

2 59090 oepdd BB9B0 MYaVE .o, 6 @1 08 ) Jdg ZTedod
DDESDS o wepafad FTS Jvad BB S0Irie VTS, e TED
v TwOeSon D) Fede R, 20T0, SVATOC JD Y, F-plefarled
287 BOTT (FoTZE) o0k) 1986 swal) 7986 O &g>* 5 Cod (Direction)

DEFer ey decen e DBeIDOVS..
3 Bo0Z000 8@e Se0d daleOdabe Febsad &oeort JdcexierRd 3.‘:3:3’ &

o33, 08 exd aPEE] AVRY SOPriePadaod, s, FroDy, s20a20
OF6r BORT (WoOGH) Boad) 1986 seaf) 71986 0 TgH® 5 Bo3 (Direction)

es FITY Jeden SeelorITeadE.

4. 30 3IB B¢ TOZCB BBV lelnld) B0oY ~Jaboze ead
PRUTAVRY  VLYOGFD, ORIRBB  JDFTORT DR DEVRF YY)
TogeecaoN S0IriePToZ Bd) B0 BeBZ0NW 5o8=0 30t S0x3

(Bovges) so0d) 1986 soab 7986 O ~go® 5 Bod (Direction) e IITY)

derdey SeXrord)erdd3. %
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6. | National Institute of Oceanography(NIO), Panjim, Goa

7. | National Institute of Ocean Technology (NIOT), Chennai.

The CAMP 2019 of Karnataka has been prepared by NCSCM, Chennai and has
been approved of NCZMA. The Authority further opined that since
Karnataka State Remote Sensing Applications Centre (KSRSAC) Bengaluru has
technical capability, the work of preparing CRZ map in 1:4000 scale for each project
may be entrusted to KSRSAC. Hence the Authority decided to recommend the said
institute to MoEF & CC for kind consideration to have KSRSAC as one of the identified
agency for preparation of CZMP maps.

SoB T rT$e 08T FeT EAvsaabToADI).

Sol-
(259 Y0¥
O F D, BIFB Do BB 3eT SBuab B0
9,050
D) T5or00 BT Sway F20DFBBENW, T,
BedBOJ3 DB BOTT @,

;c!c:ixits SoaFBRENW,
BoFE3B Dot BB 3T Suod ABF D@ T, HBT
eadeats, aeaasa.gga DR 3083 wwed.

aSoaSts: 33 204 QesT® APTF 2021

dk dkdk dek
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Translated

Extract of the Meeting Proceedings of Karnataka State Coastal Zone
Management Authority (KSCZMA) held on 06.02.2023

Agenda No. 39.3.1; Developmental Works taken up by the Secretary, Uttara
Kannada Tourist Places Development & Conservation
Committee at Dr. Rabindranath Tagore Beach, Karwar (FEE

6 CRZ 2018)

Sri. Balakrishna S. Pai Advocate, Karwar has given a legal notice on 09.01.2018
complaining that many permanent structures are being constructed on the Karwar
beach in violation of CRZ notification.

The subject was placed in the Karnataka State Coastal Zone Management Authority
held on 15.02.2018. As per the provisions of CRZ notification prior clearance has to be
taken for any activity in CRZ area. Hence the Authority decided to give directions to the
Regional Director to submit report whether CRZ clearance has been obtained or not?

In compliance to the KSCZMA directions, the Regional Director, Karwar has
reported as follows:

1.

Construction of Rock Garden Work has been taken up in CRZ -I area by
Zilla Nirmithi Kendra, for which approval was given by Dr. Rabindranath
Tagore Beach Development Conservation Committee, Karwar without
obtaining prior CRZ clearance.

Construction of building near the Drive-in Hotel at Karwar beach which is
in CRZ-1 and partially in CRZ-II area without obtaining prior CRZ
clearance.

Branded Food Court Building has been constructed at Karwar beach in
CRZ I & Partially in CRZ-II area by Sri. Rajesh S. Kamath, for which the
land has been given on lease by Dr. Rabindranath Tagore Beach
Development Conservation Committee, Karwar without obtaining prior
CRZ clearance.

Construction of Hostel building at Sy. No. 6 A1A of Chittakula Village
which is in NDZ of CRZ area has been taken up by Assistant Director,
Youth Empowerment and Sports Department, Karwar without obtaining
prior CRZ clearance.

Construction of building and temporary Fish Market Yard behind
Mayurvarma Vedike in CRZ -II area without obtaining prior CRZ
clearance.
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The report of Regional Director, Karwar, was placed in KSCZMA meeting held on
27.04.2018. Since all the above activities had been taken up without obtaining CRZ
clearance, the Authority considered this as CRZ violation and decided as below:

To issue Notices Of Proposed Directions (NPD) under section 5 of Environment
(Protection) Act 1986 to the Additional Deputy Commissioner & Member Secretary, Dr.
Rabindranath Tagore Beach Development Conservation Committee, Karwar for taking
up the works at SL. No. 1,2,3 above in violation of CRZ notification 2011.

1. To issue notices of proposed directions (NPD) under section 5 of Environment
(Protection) Act 1986 to the Assistant Director, Youth Empowerment and Sports
Department, Karwar for taking up the works at SL. No. 4 above in violation of
CRZ notification 2011.

2. To issue notices of proposed directions (NPD) under section 5 of Environment
(Protection) Act 1986 to the Commissioner, City Municipal Council, Karwar for
taking up the work at SL. No. 5 above in violation of CRZ notification 2011.

As per the decision of the Authority NPD was issued to the Additional Deputy
Commissioner & Member Secretary, Dr. Rabindranath Tagore Beach Development
Conservation Committee, Karwar, the Assistant Director, Youth Empowerment and
Sports Department, Karwar and the Commissioner, City municipal Council, M.G. Road,
Karwar. For the said notice, Additional Deputy Commissioner, Karwar had submitted
reply on 29.06.2018 stating that, only renovation of old existing buildings were taken up
and no new construction was carried out.

The matter was placed in the KSCZMA meeting held on 07.03.2019. After going
through the reply given by the Additional Deputy Commissioner, the Authority
directed the Regional Director, Karwar to revisit the site and submit a detailed report on
the points stated in the reply given by the Additional Deputy Commissioner Karwar
and also directed the Additional Deputy Commissioner to produce all the necessary
documents to prove that the buildings which have been taken up for renovation were
existing building prior to 1991, since there were many discrepancies in the report
regarding the purpose of the old structures and the activities being carried out now, for
which clarification was sought vide letter dated 09.09.2020. Since no reply has been
received, a remainder letter was also addressed on 25.02.2022. However, no clarification
has been received so far.

The Authority after detailed discussion and deliberation decided to issue direction
under section 5 of the Environment (Protection) Act, 1986 for violation of CRZ
notification as follows:
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. To issue direction under section 5 of the Environment (Protection) Act,
1986 to Dr. Rabindranath Tagore Beach Development Conservation
Committee, Karwar to demolish the Rock Garden, building adjacent to the
Drive-in Hotel & Branded Food Court Building at Karwar Beach .

. To issue direction under section 5 of the Environment (Protection) Act,
1986 to the Assistant Director, Youth Empowerment and Sports
Department, Karwar to demolish the Hostel building constructed in NDZ
at Sy. No. 6 A1A of Chittakula Village .

. To issue direction under section 5 of the Environment (Protection) Act,
1986 to Commissioner, City municipal Council, M.G. Road, Karwar to
demolish the building constructed behind Mayurvarma Vedike &
temporary Fish Market Yard.

. To issue direction under section 5 of the Environment (Protection) Act,
1986 to Additional Deputy Commissioner, Karwar to demolish all the
unauthorized construction works were taken up in Karwar beach,
Uttara Kannada District in violation of CRZ notification.

Sd/-

R. Gokul)
Member Secretary, KSCZMA,

Commissioner (Technical Cell),
Forest, Ecology & Environment Department.
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

No. FEE 6 CRZ 2018 Date: 16.02.2023

Direction under Section 5 of the Environment (Protection) Act, 1986

1. Whereas, the Ministry of Environment and Forests, Government of India have issued
CRZ Notification No. S.O. 19(E) dated 6% January 2011 with a view to ensure
livelihood security to the fishermen and other local communities, living in the coastal
areas and to conserve and protect coastal stretches, its unique environment and its
marine area, under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986.

2. Whereas, all projects attracting this notification require prior CRZ Clearance from the
concerned regulatory authority i.e., Karnataka State Coastal Zone Management
Authority.

3. Whereas, certain activities are prohibited within the Coastal Regulation Zone as per
para 8 III CRZ III A (ii) of the CRZ Notification 2011.

4. Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

5. Whereas, the Karnataka State Coastal Zone Management Authority has considered this
matter during the meeting held on 15.02.2018 and the Authority has given instructions
to the Regional Director, Karwar to conduct spot inspection and submit a detailed
report on this issue.

6. Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the Construction of building behind Mayurvarama Vedhike

towards sea ward side of existing road in CRZ-II area, thereby violated the provisions
of CRZ Notification 2011.

7. Whereas, the Karnataka State Coastal Zone Management Authority has examined this
matter during the meeting held on 27.04.2018 and has considered this activity as
violation of CRZ Notification. Hence, decided to give Notice of Proposed Directions
(NPD) under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of *#
the Envi -
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8. Whereas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a direction to
submit reply within 15 days. But you have not submitted any reply so for

9. In the meanwhile an O.A. no.225/2021 has been filed before NGT (SZ) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon’ble NGT in its order dated 19.12.2022, pointed out as to why
the KSCZMA Authority was not taking any further action in this regard.

10. Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm the
proposed directions issued under section 5 of Environment (Protection) Act, 1986 in
exercise of the powers delegated to the Authority vide order no. S.O. 4650(E) dated 30t
September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, you, Commissioner, City municipal Council, M.G. Road, Karwar, Uttara
Kannada District is hereby directed under section 5 of the Environment (Protection)
Act, 1986 to demolish the constructed building behind Mayurvarama Vedhike for
violation of the provisions of CRZ Notification 2011 as per para 8 II CRZ II (1).

Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this direction, failing which the Authority will be
constrained to initiate necessary action in accordance with the law.

(R. Gokul)
Member Secretary, KSCZMA,
Commissioner (Technical Cell),
Forest, Ecology & Environment Department.

To,

Commissioner,

City municipal Council,

M.G. Road, Karwar, Karnataka 581301.
Copy to:

1. The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC, Karwar
for information and necessary action.

2. Additional Deputy Commissioner and Member Secretary, Dr. Rabindranath Tagore
Beach Development and Conservation Committee (Rgd)Karwar for information
and necessary action.

3. The Regional Director (Env) ,Parisara Bhavan, Habbuvad, Karwar for suitable
action in this mater & report .

68


CRZ
Typewritten Text
                                                                                        68
                                                               Annexure-VII


Annexure-VII

Gl
AT

KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

No. FEE 6 CRZ 2018 Date: 16.02.2023

Direction under Section 5 of the Environment (Protection) Act, 1986

1. Whereas, the Ministry of Environment and Forests, Government of India have issued
CRZ Notification No. S.O. 19(E) dated 6% January 2011 with a view to ensure
livelihood security to the fishermen and other local communities, living in the coastal
areas and to conserve and protect coastal stretches, its unique environment and its
marine area, under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986.

2. Whereas, all projects attracting this notification require prior CRZ Clearance from the
concerned regulatory authority ie. Karnataka State Coastal Zone Management
Authority.

3. Whereas, certain activities are prohibited within the Coastal Regulation Zone as per
para 8 III CRZ III A (ii) of the CRZ Notification 2011.

4. Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

5. Whereas, the Karnataka State Coastal Zone Management Authority has considered this
matter during the meeting held on 15.02.2018 and the Authority has given instructions
to the Regional Director, Karwar to conduct spot inspection and submit a detailed
report on this issue.

6. Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the Construction of Hostel Building for the trainees at Sy. No.
6A1A of Chittakula Village, Karwar in NDZ of CRZ III area, thereby violated the
provisions of CRZ Notification 2011.

7. Whereas, the Karnataka State Coastal Zone Management Authority has examined this
matter during the meeting held on 27.04.2018 and has considered this activity as
violation of CRZ Notification. Hence, decided to give Notice of Proposed Directions
(NPD) under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of
the Environment (Protection) Rule 1986.

sidss
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8. Whereas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a direction to
submit reply within 15 days. But you have not submitted any reply so for.

9. In the meanwhile an O.A. no.225/2021 has been filed before NGT (SZ) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon'ble NGT in its order dated 19.12.2022, pointed out as to why
the KSCZMA Authority was not taking any further action in this regard.

10. Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm the
proposed directions issued under section 5 of Environment (Protection) Act, 1986 in
exercise of the powers delegated to the Authority vide order no. S.0. 4650(E) dated 30t
September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, you, Assistant Director, Youth Empowerment and Sports
Department, Karwar, Uttara Kannada District is hereby directed under section 5 of the
Environment (Protection) Act, 1986 to demolish the Hostel Building constructed in Sy.
No. 6A1A of Chittakula Village, Karwar in CRZ -III NDZ area for violation of the
provisions of CRZ Notification 2011 as per para 8 III CRZ IIT A (ii).

Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this direction, failing which the Authority will be
constrained to initiate necessary action in accordance with the law.

(R. ul)
Member Secretary, KSCZMA,
Commissioner (Technical Cell),
Forest, Ecology & Environment Department.

To,
Assistant Director,
Youth Empowerment and Sports Department,
Karwar.

Copy to:

1. The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC, Karwar
for information and necessary action.

2. Additional Deputy Commissioner and Member Secretary, Dr. Rabindranath Tagore
Beach Development and Conservation Committee (Rgd)Karwar for information
and necessary action.

3. The Regional Director (Env) ,Parisara Bhavan, Habbuvad, Karwar for suitable
action in this mater & report .
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

No. FEE 6 CRZ 2018 Date: 16.02.2023

Direction under Section 5 of the Environment (Protection) Act, 1986

1. Whereas, the Ministry of Environment and Forests, Government of India have
issued CRZ Notification No. S.0. 19(E) dated 6t January 2011 with a view to
ensure livelihood security to the fishermen and other local communities, living
in the coastal areas and to conserve and protect coastal stretches, its unique
environment and its marine area, under sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986.

2. Whereas, all projects attracting this notification require prior CRZ Clearance
from the concerned regulatory authority ie., Karnataka State Coastal Zone
Management Authority.

3. Whereas, certain activities are prohibited within the Coastal Regulation Zone
(CRZ) as per para 8. CRZ I(i) and 8 Il CRZ II (i) of CRZ Notification 2011.

4. Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

5. Whereas, the Karnataka State Coastal Zone Management Authority has
considered this matter during the meeting held on 15.02.2018 and the Authority
has given instructions to the Regional Director, Karwar to conduct spot
inspection and submit a detailed report on this issue.

6. Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018
reported that you have taken up the following works in CRZ areas at Karwar
in violation of the provisions of CRZ Notification 2011.

1. Construction of Rock garden in CRZ I and CRZ Il areas.
2. Construction of building adjacent to Drive in Hotel in CRZ I and CRZ Il
areas.
3. Construction of Branded Food Court in CRZ [ and CRZ II areas
2.
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7. Whereas, the Karnataka State Coastal Zone Management Authority has
examined this matter during the meeting held on 27.04.2018 and considered
these activities as violation as per para 81 CRZ I(i) and 8 II CRZ 1II (i) of CRZ
Notification. Hence, decided to give Notice of Proposed Directions (NPD)
under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of
the Environment (Protection) Rule 1986.

8. Whereas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a
direction to submit reply within 15 days.

9. Whereas, for the said notice, you had submitted reply on 29.06.2018, for which it
was instructed vide even letter dated 09.09.2020 to produce all the necessary
documents to prove that the buildings which have been taken up for renovation
were existing building prior to 1991. However, no clarification has been
received so far.

10.In the meanwhile an O.A. no.225/2021 has been filed before NGT (SZ) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon’ble NGT in its order dated 19.12.2022, pointed out as to
why the KSCZMA Authority was not taking any further action in this regard.

11. Whereas, the Author‘ity in its meeting held on 06.02.2023 has decided to confirm
the proposed directions issued under section 5 of Environment (Protection) Act,
1986 in exercise of the powers delegated to the Authority vide order no. S.O.
4650(E) dated 30th September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, you, Additional Deputy Commissioner and Member Secretary,
Dr. Rabindranath Tagore Beach Development and Conservation Committee
(Rgd), Karwar, Uttara Kannada District is hereby directed under section 5 of the
Environment (Protection) Act, 1986 to demolish, 1) Rock garden Constructed in
CRZ 1 & partially in CRZ II, 2) Building Constructed adjacent to Drive in Hotel
in CRZ I & partially in CRZ II, 3) Branded Food Court constructed in CRZ I &
partially in CRZ II for violation of the provisions of CRZ Notification 2011 as per
para8 ICRZ I (i) & para 8 Il CRZ II (i).
e B
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Compliance report on the above direction shall be filed before the Authority
within 30 days from the date of receipt of this direction, failing which the Authority
will be constrained to initiate necessary action in accordance with the law.

Member Secretary, KSCZMA,
Commissioner (Technical Cell),
Forest, Ecology & Environment Department.

To,
Additional Deputy Commissioner and
Member Secretary,
Dr. Rabindranath Tagore
Beach Development and
Conservation Committee (Rgd),
Karwar.

Copy to:-
1. The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC,
Karwar for information and necessary action.
2. The Regional Director (Env), Karwar for information.
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